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COMMITTEE ON PRIVATE MEM­
BERS’ BILLS AND RESOLUTIONS

S ix t e e n t h  R e p o r t  

Sardar A . S. Saigal (Janjgir): I beg 
to move:

“ That this House agrees with 
the Sixteenth Report o f the Com­
mittee on Private Members* Bills 
and Resolutions presented to the 
House on the 11th March, 1958.” .
Mr. Deputy-Speaker: The question

is:
“ That this House agrees with 

the Sixteenth Report o f the Com­
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 11th March, 1958.” .

The m otion was adopted.

RESOLUTION RE EXTENSION OF 
PERIOD OF RESERVATION OF 
SEATS IN LEGISLATURES FOR 

SCHEDULED CASTES AND 
SCHEDULED TRIBES
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Shri Naushir Bharucha (East

Khandesh): W hy not extend the time?
Shri B. K. Gaikwad (N asik): The

resolution is very important, and, 
therefore, the time may please be 
extended. If Members want to express 
their views, they should be allowed to 
speak.

Shri Thimmaiah (K olar— Reserved- 
Sch. Castes): We may extend the time
up to 6 P.M.

Mr. Deputy-Speaker: The difficulty 
is that hon. Members do not take up 
the question when there is the oppor­
tunity for them. When I was putting 
the motion before the House and it 
was being voted upon by the House 
nobody stood up and said that the time




